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Hon'ble Mr. Justice V. S. Malimath, Chairman

After hearing the learned counsel for the petitioner,

we are left with the in$)ression particularly having regard

to the last direction contained in the judgment in 0A-2438/9i

dated 23.10.1991 reading "The applicant will be at liberty

' to approach the Tribunal if she is aggrieved by such

^ inplement at ion and if so advised" that we should relegate

the petitioner to the remedy available of filing an original

> ^ application for redressal of her grievance. In our c^inion,
the grievance cannot legitimately be properly dealt with

within the four corners of contempt jurisdiction, as several

disputed questions affecting the rights of persons who are

not before us, have to be decided. We do not express any

qDinion in regard to the rights of the petitioner claimed

in this petition, we relegate the petitioner to the remedy

available of filing an original application and dismiss

this petition.
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